CENTRAL ADMINISTRATIVE TRIBUNAL
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O A No0.253842004
Friday, this the 157 day of October 2004

Homw'bie Shei Jusﬁce Y. 8. Agoarwal, Chairman
Hon'ble Shri 5. K. Naik, Member (A)

J.H. Dhiman
Chief Pharmacist
MNorthern Railwan
Divl. Hospital
Dadhi

Rio 110710, Riy. Colony
Thomson Road, New Delhi-2 :
Applicant
{(By Advocate: Shri M.L.Sharma}

Versus
Uinion of india through
1. Generai Manager
Northern Rallway

Headqguarters Office
Baroda House, New Delhi

foud

Divi. Rail Manager
Northern Raillway
Estate Entry Road
New Delhi

3 Chief Medical Supdi.
MNoriherm Railway
Divl. Hospital, Delli
A ' ..Respondenis
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Justice V.8, Aggarwal:

~ The applicasﬁ by virtue ofithe present pefition seeks satiing aside of
- fhe orders of 23.2.2001 and 3.11.2001.
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The grievance of the applicant is thai charge-sheef was served on him
by fhe -authority nol competent fo iio s50. lf is also contended fhal fhe
disciplinary authority did not hoid any inquily, nor did it pass any proper
order. The order imposing penalty is in the naiure of para-wise comments.

3 Al this stage, we are not going info the said coniroversy. This is for the
reason inat admitiedly the applicant has filed an appeal addressed io ihe
Chief Medical Supérinfendent, Nm’them Raitway. Once the appeal is
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pending, it would be appropriate that the same is d ecided 1 before the

~

applicant takes recourse under the jaw in this Tribunal.

4, Hesultantly, ﬁfw‘iihﬁsi expressing any opinion on the meriis of he
matter, we direct ihe Chief Medical Superintendent — respondent No3 -fo
consider the pendihg appeal and decide the same within four months from
ihe date of receipt of a ceriified copy of the present order. if the said appeal
nas already been decided, in fhal aveni, ihe order should be communicaied

io.the applicant.
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